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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, I will not allow 
anybody. 

SARDAR JAGJIT SINGH AURORA: 
You are not permitting me. I have a few 
points  to make. 

THE: VICE-CHAIRMAN (SHRI JA-
GESH DESAI): You are a disciplined 
soldier. 

SHRI BUTA SINGH: I can only state facts 
before this august House. I cannot convert 
inconvertible Upen-draji   by   any   
arguments. 

SHRI  V.   GOPALSAMY:     What is 
your  reaction  to  the  observations of Mr. 
Jamir ?    You have not replied to that. 

THE  VICE-CHAIRMAN   (SHRI JA- 
GESH DESAI):   I  shall now  put ------------  
(Interruptions) 

(At   this   stage       some      lion.   Members 
left  the Chamber) 

The question is: 

That this House approves the 
Proclamation issued by the President on 
the 7th August, 1988, under article 356 of 
the Constitution, in relation to the State of 
Nagaland. The motion was adopted. 

THE DELHI UNIVERSITY   (AMEND-
MENT)   BILL,   1988—Contd. 

THE VICErCHAIRMAN (SHRI JA-
GESH DESAI): Now we shall take up the 
Delhi University (Amendment) Bill,   1988. 

SHRI KAMAL MORARKA (Rajas-than): 
Sir, I rise to oppose the Delhi University 
(Amendment) Bill, 1988. The Statement of 
Objects and Reasons of the Bill states that the 
Bill is based on the National Policy on Edu-
cation, 1986. Sir, I wish to point out that the 
concept of outonomous colleges which is 
being sought to be im>-plemented through 
this Bill is a very 

modern concept, but it js very premature 
inasmuch as the existing educa>-tional system 
leaves much to be desired. 

[The Vice-Chairman (Shri Satya Prakash 
Malaviya) in the Chair] 

Before I go into the working of the 
universities, I would like to point out that the 
National Educational Policy, 1986, as 
announced by the Government, is elitist in 
nature The concept of Navodaya Vidyalayas. 
which has been enunciated with great fanfare, 
itself provides for selective education up to the 
district level. Sir, in. a country where illiteracy 
is rampant, where what is required is basic 
education for the masses when the three R's are 
required to be t I am really sorry that we 
should try to implement an education policy 
which seeks to talk in very big terms about 
modernization of education, of computers and 
of other modem technology or techniques of 
education. The Prime Minister himself has 
talked of pursuit of excellence. But I am sorry 
that in the existing system we are steeping into 
mediocrity and worse. 

This  Bill  itself  talks     of  granting 
autonomy to  colleges  and the Minister, in his 
opening remarks, has said that  54  colleges 
would  be  given  autonomy after this Bill is 
passed.   Now I want to bring it to the attention 
of the House that there are various colleges   
functioning   in   an   autonomous manner in  
States     other than Delhi. We  were told  bvl 
the  Minister    that this provision is there in all 
the other places.    Delhi is one of the universi-
ties where the provision is being put now.    
Before this autonomy is granted to these 
colleges. We must examine how the colleges 
are functioning today 

My friend, Dr. Ratnakar Pandey from the 
other side, while supporting the Bill, has 
made, very good points, pointing out the 
lacunae in the existing system of education. 
Malpractices are rampant examination papers 
are  being     leaked,     the  examination 
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system itself is not rational, with the result 
that we are producing graduates by 
thousands, who cannot get jobs. When the 10 
plus 2 system of education was introduced a 
few years ago, we were told that the whole 
idea was that everybody must get education 
up to the 10th standard and then, in, the two 
years, his aptitude could be found out, that 
for higher aduca-tion only a few people 
would go and others would get into various 
vocations and other streams of work. But 
nothing of the sort has happened. What has it 
become? It has become a straight 10 plus 5. 
The name has become different. Now it is 
Junior College and Senior College. But the 
pattern remains the same, with the result that 
education is not job oriented. For 
Government jobs also the minimum 
qualification is a degree: in the private sector 
also the minimum qualification is a degree. 
And I must say, utterly sorrowfully, that in 
the cape of most of the students who go' for 
Arts degrees, what is the content c;' the 
programme, what is the content of their 
studies? Somebody studies sociology or 
psychology or philosophy. He may be good 
for higher research, he may be good for 
being a lecturer hut, unfortunately, he does 
not get a job in  commercial establishments. 

The entire education pattern today is 
unemployment oriented. We are getting 
more and more degree holders, students or 
people with big ambhions, who feel 
frustrated and, I must say that this is a basic 
cause for most of the frustration and the 
violence that we see around us today. If the 
youth today are not channelized in the right 
direction, I am sorry, we are playing with 
the future of the country. 

Bills like this, I do not understand. What 
is the conception, what is the idea of the 
Government? I fail even to understand what 
kind of autonomy they want to give to 
colleges where basic amenities are still 
missing. Of course, I must say I am 
astonished—I am not surprised though—
because we 

have a Government which wants to give us 
Pepsi-Cola when we do not have drinking 
water which wants to give us imported motor 
cars when we need bicycles and public 
transport system, which wants to give 'us 
computers when there are no blackboards, 
which wants to give us m°dern hospitals when 
people are dying of cholera which is almost 
extinct from other parts of the world, which 
promises to give us satellites, INSAT 1C 
when ordinary trains and planes do not run on 
time. So, this entire elitist culture is sought to 
be introduced in education   also. 

1 am sorry to say, there is absolutely n0 
ground for rushing with this kind of 
legislation I would support the move tor 
referring it to a Selecc Committee 

What is required is a comprehensive Bill to 
make education job-oriented. Unless our 
educational system throws up students or 
youth who can get set-tied in society, j am 
afraid the entire system will collapse. But in 
the statement of Objects and Reasons in a 
very casual manner we are being told: 

"The National Policy on Education, 1986 
states that autonomous colleges will be 
helped to develop in large numbers and that 
the creation of autonomous departments 
within universities, on a selective basis, will 
be encouraged.'' 

Now, Sir, I do not understand this. Even 
universities themselves are hardly 
autonomous today. There is interference at 
every stage. Dr. Ratnakar Pandey brought out 
very clearly the effect of trade unionism 
which he opposed, which, I don't think, is the 
real reason. But the UGC is there. The 
Ministry of Education is there. The present 
university structure, as it is. needs to work. 
What we need is efficient working of the 
present university system rather than 
superimposing something which is much 
more modern and which we cannot work. 
Autonomous colleges will be a disaster be- 
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cause what is required is quality of people. If 
the quality of our professors and lecturers is 
not good, no amount of restructuring is going 
to help education. If the basic character of the 
people involved in the system does not' help 
the students to motivate the sudents towards a 
purposeful life, only going to have drag-run-
ning, drug-addiction and then we will get into 
de-addiction camps and a^ that sort of thing. I 
really fail to understand. The National 
Education Policy itself is elitist What are the 
Bills based on 'hat policy going to create? 
They are only going, to create, as Dr. Poddar 
pointed out very rightly, only caste in colleges 
also. Some v.ili be very superior colleges. 
Some will be inferior colleges. Certainly, that 
is not the aim of the Government Our avowed 
policy, even the policy of tha ruling party is 
oriented towards social justice, towards a new 
socioeconomic order. But, I am afraid, with 
Bills of this kind We are trying to accentuate 
and institutionalise the differences between 
the elitist people and the ordinary people. 

Ihere was a time when we were hearing in 
the country that public schools would be 
abolished. But today the time has come when 
public school -education is looked up to. 
Those of us who are not from public schools 
probably have no place in the scheme of 
things. I do not know in which direction we 
are going We talk of one thing, and we try to 
do exactly the opposite, Of course, a le-
gislation comes and obviously gets passed. 
But its effects are far-reaching for decades to 
come. 

I just wish to point out one or two points: 

The quality of education in the present 
educational system needs to be improved, 
number one. 

Number two, we should hold back 
autonomy till such time when the existing   
system- works   efficiently,   free   from 

 
corruption,  free from  malpractices  largely. 

thirdly, the entire concept of elitist education, 
even if there is higher education, even if there 
is modern education, should be strictly based 
on merit. Today that does not happen. Today 
all over the country in every State we find 
people who.have got less marks are able to 
muscle through by one means or the other into 
the engineering colleges, medical colleges. 
About the marks system, I am astonished to 
see that when we were students, 60 per cent 
marks were considered good marks and 70 per 
cent, distinction, but today students with 80 
per cent marks are not getting admission. 
What are we trying to do? We are trying to 
promote a general culture of mediocrity, of 
corruption, The entire educational system is 
under strain. Ask any student today. Good 
students are having a bad time. The average 
student of the medicore student whole parents 
are rich are influential, is able to muscle 
through and get a degree which in any case he 
does need because ultimately foe is going to 
live off father's money. So, what is exactly 
happening is, competent people are getting 
frustrated. If the educational system cannot 
rectilfy that, I do not see any reason why they 
should go on introducing Autonomy in 
colleges. 

The last point which 1 want to make is that 
the university—i stay in Bombay, so I can 
talk of Bombay University—standards which 
were there ten to fifteen years ago are not 
seen these days. Why is it so? The reason is 
that even in the UnivertSity management 
level, politics has come in even for 
appointment of Registrars, Vice-Chancellors 
etd. This never used to be so earlier. Once 
upon a time in the Banaras Hindu University 
Madan Mohan Malaviya was there. At that 
time education was above politics But today 
even education is very political; even all the 
professors and all the principals are attached 
to political parties, not only the students. With 
this kind of atmosphere in a country where 
the Guru 
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is supposed to be regarded even higher than 
God, in a country where the tradition has 
taught us to respect the Guru, what is the 
respect for a school master or a college 
teacher today? Even the student has no 
respect for him. It is not because there is 
something wrong with the teaching staff, but 
it is the system which is pushing the mediocre 
people into the teaching line. Good people do 
not want to came into the teaching line, be-
cause the entire system is under strain. I am 
afraid this kind of legislation is not going to 
take us anywhere. Therefore, this Bill should 
be referred to a Select Committee not only for 
the provisions which the Government is pro-
posing, but also to have a de novo look at the 
entire university education system. 

SHRIMATl PRATIBHA SINGH (Bihar) I 
rise to support this Bill. This Bill is in 
implementation of one of the  proposals... 

In  the  programme   of  action  in  the 
National Policy on Education, it says:... 

SHRIMATl  PRATIBHA     SINGH:   It 
is to lay down the curriculum, courses off 
study and system of examination. Now, the 
teachers have no freedom to depart from the 
dictates of the higher authori-ities. That is why 
I am convinced that this Bill is going to be a 
step forward in. 

the  educational  system.  That  is  why     I 
am supporting this Bill. 

The teachers cannot prescribe courses 
which they think fit in the interest of the 
students. The result Of the present system is 
that it has produced book-oriented, subject-
oriented and examination-oriented students. Is 
that our aim? That is not our aim. If we want 
to be at par with all the developed countries 
and the way they 

It says a number of autonomous col 
leges are to 'be established. Some of the 
untversities have already got this power. 
Now, the Delhi University is also going 
to have this power. I 
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are going in science and technoloby and 
medicine, we have to have a new system of 
education. That is why this Bill to give 
autonomy to the colleges. Since this evil has 
got to be eliminated para 8 of | Chapter 5 of the 
Programme of Action of National Education 
Policy states that in the Seventh Plan period we 
will have at least 500 autonomous colleges. It 
has also laid down and taken care to evolve a 
suitable .. (Interruptions} .. frame work for 
autonomous colleges. 

 
! 

SHRIMATI PRATIBHA SINGH: Sir, the 
University Grants Commission has given Rs. 5 
lakhs additional to strengthen these 
autonomous colleges This is quite a substantial 
sum though for education it may not be 
enough. But additional Rs. 5 lakhs is 
something very good and this will strengthen 
the autonomous colleges. Then, the University 
Grants Commission had laid down guidelines 
for the selection of autonomous colleges. So 
far as this proposal is concerned, it is very 
legitimate. ' But my only point is that the status 
of an automous college is a double-edged 
sword and, therefore, we have to be very 
careful. There are weakness to which these 
colleges can easily succumb which the 
Government has to guard against. They can be 
successful only if teacher, Students and the 
management, all the three agree to work in har-
mony and unitedly because they have to design 
new courses, new methods of education, new 
learning materials have to be produced and 
used meaningfully 

Sir, teachers will have to pay individual 
attention to     students.    They 

will have to organise tutorials. They will have 
to give projects. They will have to organise 
seminars. They will have to have individual 
consultations imaginative programmes of 
teaching and learning. Then, only the 
autonomous colleges will have meaning and 
will be able to do for what they are meant to 
do. 

May I know from the hon. Minister whether 
the implications of the new methods have so far 
been studied by the University Grants 
Commission? This is very important. What art 
the implications!? How they , are lier, the 
teachers require tremendous going to affect the 
students, teachers and the management? As I 
said earlier the teachers1 require tremendous 
help if they have to succeed in produc ing new 
learning materials both in the context of 
designing new courses of  studies  and    
employing  new  methods 
of training. I will give you a very small 
example. Suppose there is a History subject. 
Now what has happened? So far, it is providing 
chro-r.clogy of dynasty, wars, events, etc, and it 
becomes very boring for the students. Now, 
what we have to do is that we have to weave a 
story of the development of multi-sided cuL-' 
ture in which, there is intimate interaction 
between a few individuals who have been the 
leaders of the time and the masses at that time. 
This will mean re-writing the whole history. 
This can be done with the other subjects also. 
So a new orientation is necessary in the teachers 
also. Therefore, this requires a large number of 
experts and institutions. What I mean to say is 
that the University Grants Ccmmission may set 
up a number of groups engaged with the task of 
preparing alternative syllabus, • teaching and 
learning mattrials, if we want to have some 
definite results for which We have brought 
forward this Bill. Sir, this is about teachers. 

As I said in the beginning teachers, students 
and the management, all the three have to    
cooperate.   Now, 
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these students have to be motivated to learn 
and progress. They have to be seekers of 
knowledge and values. Today, the values have 
all been wiped out and, Sir, with this, it should 
also be connected to gear up self-employment 
because after passing, the frustration in the 
students is so big that actually we are not 
progressing, the country is not progressing as it 
should have been; plus the unemployment 
problem is becoming bigger ana bigger. 
Therefore, the whole thing has to be geared up 
in such a way that it gives incentive and en-
couragement and gives a new thrust in the eyes 
of our boys and girls, both men and women. 
Sir, the students must get right type of 
atmosphere and environment so that they are 
enthused to work seriously and make progress. 

So far as the management is concerned, Sir, 
they have also to play a vtry great role for 
fostering and supporting innovations in 
education because the management is going to 
be given so many rights. They are going to be 
the policy makers in their colleges. Therefore, 
they must feel committed in education. They 
must have knowledge of the new experiments 
in education in the world of today, that is, 
what the other countries pre doing in the field 
of education, what our own country is doing 
in the field of education and for all this, the 
UGC or the Human Resource Development 
Ministry, I would like to say must make plans 
to provide facilities to the members of the 
Board of Management to have right under-
standing of the needs of innovation and 
therefore _ the Board of Management must be 
constituted of such members who are experts. 

I would also ask, Sir, has anyone made any 
list of innovations . that have been made in 
the educational field? Is there any list? I 
would also liM to know, Sir, has anyone 
published this study made in the field of 
education, of the innovations made 

 

in India or     elsewhere ?      Therefore, Sir,  I 
make a few suggestions while supporting this 
Bill.   They are, number one, the University 
Grants  Commission should set up a Board of 
Experts who would have a great expertise in 
designing courses and in   the employment of 
new   methods of education.    Secondly, this    
board should be in charge of monitoring the 
working of the autonomous colleges in the 
country.   In doing so, its task should be to 
encourage and help management teachers and 
students in pursuing innovative methods of    
teaching     and learning.   The     board      
should have power to constitute groups of 
experts in   various      subjects  who  can  bring 
various types of syllabi which would encourage 
alternative new methods of learning  various      
subjects   of  study. Fourthly,   the     board   
should      have also the power of publishing      
those . alternative  syllabi      and  the  corres-
ponding learning and teaching materials.   
Fifthly, the board should have the power of 
recommending financial help so  as to enable it 
to encourage dissemination of    information of    
innovative methods of    teaching      and 
learning.    These  are the five suggestions   for  
the    consideration of      the Ministry and in the 
end, Sir, I would Siso like to caution the UGC 
and the Human Resource Development Minis-
try that they will  guard  against the 
autonomous colleges becoming money-minded  
either through capitation fee or through     
donations.   I know that the hon. Minister is 
fully aware      of how  big these  donations  and  
capitation fees are.   And the brilliant students  
from  the  economically  weaker sections of the 
society are today not able to take  advantage of 
the facilities which are available in this coun-try  
whether     they  are  in      medical science  or  
in  engineering  or in    any other field  of 
science and technology. And therefore.  Sir, I    
would request that  it  must  be  guarded.    This  
is   a verv  good  Bill.    I  said     about  some 
weaknesses, no doubt.    But this is    a very 
good Bill because it gives freedom to the 
teachers to act, freedom 



295 Delhi University [RAJYA  SABHA] {Amdt.) Bill, 1988 296 

[Shrimati Pratibha Singh] 

to the students to work hard. Everybody in 
autonomous colleges is required to work very 
very hard. Unless they work hard, unless the 
management is committed to the good for 
which we are bringing this Bill, we will not 
achieve the targets for which we have brought 
this Bill. This is a very good Bill and I 
congratulate the hon, Minister on bringing this 
Bill for giving autonomy to colleges because 
we must improve so far as the educational 
system of our country is concerned so that our 
students do not need to go and take shelter in 
foreign countries and study and stay on there. I 
would like the brilliant people of this country to 
study here and to give their best to this country. 

With these words, I support the Bill.   Thank 
you, Sir. 

PROF. C. LAKSHMANNA (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, I commend 
that this Bill be referred to a Select Committee 
as proposed by Shri Satya Prakash Malaviyaji. 
If I commend something, naturally, I must be in 
a position to tell the reasons. The reasons will 
be in terms of the specific Act, namely, the 
Delhi University Act. It is pertaining to the 
Delhi University. What is the situation 
prevailing in Delhi University? We must first 
consider that. Secondly we should consider 
what is that which has occasioned this concept 
of) autonomous colleges. 

Sir, Delhi University is an institution which 
is suigeneris. It is a very interesting federal 
institution. The colleges in Delhi University, 
over the years, have developed an ethos and a 
philosophy which, have been guiding Delhi 
University for quite some time. But, as I 
understand, this particular Bill which is before 
us for discussion, does not take into 
consideration the views of several categories of 
people who are connected with Delhi Uni-
versity.   For instance,  Sir,  the  Delhi 

University Teachers Association, is trying it3 
level best to be in touch with the Minister for 
Human Resource Development and to discuss 
the implications of this Bill. But unfortunately 
it. could not get time for it from the Minister 
for Human Resource Development till 
yesterday morning 10 O'clock because the 
Minister came only in the afternoon at 4 O' 
clock. Secondly, enough public opinion has 
not been elicited from the people in Delhi with 
regard to the concept of autonomous colleges 
in Delhi University. There has not been any 
discussion. There has not been any debate, 
even among those who can contribute to the 
understand-i ing of the university system. 
Therefore, in the first place, there has to be 
consultation with the Delhi University 
Teachers Association and those who can 
contribute to the understanding of the 
university system in Delhi. Having stated this, 
I will go to the more substantive aspect of it. 
When I speak on this Bill, I speak out of an 
experience intimately connected with the 
concept of autonomy. Before I had the 
privilege of coming to this House, from 1980 
to 1983, for a period of over three years and a 
few months, I happened to be Dean, College 
Development Council, Osmania University. 
During that period we had tried the concept of 
autonomy in that University. I would like to 
tell this august House that the concept of 
autonomous colleges did not emanate mainly 
because of the National Policy on Education. 
It actually had its bearings in the Kothari 
Commission which took shape in the Sixth 
Plan period itself. There were, I remember, 23 
autonomous colleges in operation in the 
country at the beginning of '80s. As Dean of 
the College Development Council and the then 
Vice-Chancellor who happens to be the Vice-
Chancellor of the University in Delhi, the two 
of us had occasion not merely to study our 
own colleges but also to visit places where 
autonomous colleges were in operar tion,  
namely,  in    Madras,     in  Tamil 
Nadu: the Layola    College,    Madras, 
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the Madras Christian College, Avina-
shalingam Chetty College in Coimba-tore, the 
American College in Madurai, Vivekananda 
College in Madras, and so forth. Therefore, -
when I am speaking on this particular aspect of 
autonomous colleges, I am speaking with an 
experience which I had gained while working 
in that capacity. What are the three important 
things which autonomy is supposed to give? It 
gives power to determine its own courses of 
study and syllabi. Secondly, it prescribes rules 
of admission subject to the policy of 
reservation. Thirdly, it evolves methods of 
evaluation and conduct of examinations. If I 
remember correctly, during the Sixth Plan 
period the amount that was available for 
experimentation with autonomy wag Rs. 1 lakh 
for each college in addition to what they would 
have normally got by way of grants in their 
own university systems. Probably the amount 
has now been enhanced to about Rs. 2 lakhs— 
I am subject to correction. In the prescription 
of syllabus there are three bodies: the board of 
studies, the faculty and the academic council. 
The board of studies consists of those who are 
engaged in the teaching of the particular 
subject spread either in the university system 
or in the college system of the university. In 
addition to that there is association of others 
who have gained expertise in that particular 
subject who are spread in the country as a 
whole. One difficulty which I have been 
experiencing in the university system today is 
the gradual discouragement which is shown to 
the concept of teachers from distant 
universities being associated with it mainly 
because of paucity of money which is 
hampering the educational growth in the 
university system. Similarly, I belong to 
Osmania University, Hyderabad. I had at one 
time the privilege of being on the academic 
council of Kerala University, on the academic 
council of Annama-lai University in Tamil 
Nadu and oh the academic councils of some 
other universities in Andhra Pradesh itself. 
Since those times things  today have 

become so difficult that even persons within 
the State or persons who are outside the 
district, if they have to be associated, there 
are difficulties because of finances. 
Therefore, if we encourage autonomous 
colleges and if there have to be experts 
associated with the boards of studies, the 
faculties and the academic council of the 
autonomous college, I would like to ask the 
Minister what specific provi-. siong have 
been made to meet the  additional  
requirements    of  this. 
           Sir. in the    name of autono- 
4.00 p.M.mous     colleges,   let   us     not 
             again have an adventure into 
             'tokenism'     and    ad    hocism. 

What is now being attempted is tokenism and 
ad hocism. We would like to show to the 
world at large that we have gone ahead with 
the concept of autonomous colleges where 
people decide their own courses of study, 
where they decide about their own way in 
which they would teach the subjects and so on 
and so forth. But, beyond that, it will not serve 
the  purpose with regard to this particular j     
limitation  which   I  was  mentioning. 

The second type of limitation which is now 
coming up is the type of I media of instruction 
which is available in the different University 
sys-tems. Unless we have made enough 
efforts to    improve    the    instructional 
ability of the different media, different 
languages, unless we ' have built-in literature 
which is needed in these different languages, 
there will be difficulty,... (Time Bell rings). .I 
am, on j my first point only. Anyway, since 
you have rung the bell, I will go to my next 
point. 

The  other  point  is   about  evolving methods 
of evaluation    and conducting -exarrinations. 
As you  are aware, the   University   Grants      
Commission    attempted several methods of 
evaluai-{tion. In fact, they  had  identified 
eight Universities in the country, the 
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Andhra University at Waltair being one among 
them, where they wanted to have an 
experimentation in the methods of evaluation. 
Sir, it is true that the system which we are 
having now, which is in vogue now, in the 
different Universities and colleges in the 
country is through awarding of marks. 
Awarding of marks is an attempt to precisely 
evaluate the worth of a student in terms of his 
acquisition of knowledge in that subject. It is 
supposed to be the best way of doing things. 
But it is very difficult. Even in science subjects 
it becomes very difficult lor anybody to say 
that a candidate is 46 per cent worth or 66 per 
cent worth or 76 per cent worth. . Therefore, 
one more attempt was made and that was to 
have a grade system and, under this system, i 
boy is of a grade, of a range, that is, he is A 
Grade or A plus Grade or B Grade or B plus 
Grade and so on and so forth. This was one 
attempt. The other attempt was to give the 
evaluation responsibility to the one who is 
teaching and it is a sjstem which is known as 
the internal evaluation system. Not only these 
eight Universities, but quite a few other 
Universities also experimented with the internal 
evaluation system. 1 happened to be the Princi-
pal of the University College of Arts' and  
Social Sciences of the     Osmania University 
immediately after the Emergency and I still 
vividly remember the nightmarish days I had to 
spend as Principal in respect of this internal 
evaluation system when' people were trying to 
bargain for marks. It is because the worth of a 
candidate' or student is ultimately decided fn 
terms of the grade that he gets, in terms of his 
acquisition which has been shown in the 
papers. The University system found it very 
difficult and one by one all the Universities of 
the country including the eight Universities, 
where large amounts were spent on 
experimenting with evelving evaluation 
methods and examination reforms, could not 
succeed im this. When that is the case, 

I wouild like t0 ask the Minister for Human 
Besource Development: Have you givtoi 
considerable thought to this? I d« not think 
so., if you had given considerable thought to 
this question, as has been pointed out 
earlier, 1 would like to say one thing. I am 
not going into the question whether it is 
going to lead to elitism. At present that is 
not the question. I may be one who stands 
by the principle that) it produces elitism and 
So on. That is beside the point now. Even 
without going into that question, I would 
like to ask whether this particular issue has 
been considered in terms of the facilities 
that are available or not. Yes1, Mr. Poddar 
was saying that he had under his control 
about 200 colleges and they wanted to 
confer autonomy strictly within the 
prescribed boundaries of norms that have 
been laid down. It was with great difficulty 
that we could inden-tify. Out of five, only 
three accepted and they also did not 
implement.' , The   Madras;      University      
and   the  Madurai Kamaraj University had 
the largest number of autonomous colleges. 
In these two universities also the experience 
has been what I Have stated. Therefore, 
what is that we want to rush through? Why 
are we so keen about this concept of auto-
nomous colleges? There is another problem. 
All over the country, whether it is Uttar 
Pradesh or Andhra Pradesh, there have been 
concerted efforts made to have a core curri-
culum which is common for the entire 
university system there, such as Lucknow 
University, Allahabad University, 
Gorakhpur University, Agra University and 
all that. They wanted to have common core 
syllabus in the Osmania University, Andhra 
Pradesh University, S. K. University and all 
of them. They -wanted to combine them and 
to have a core curriculum. It is because of 
the transfer of students. It is because of the 
transfer of the parents. On the_one hand, 
there is a concept of autonomy so that each 
college is able to' have its courses of study 
and prescribe its Own     courses of study 
On the other 
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hand, in the same breath, we are saying that 
there has to be core curriculum and common 
syllabus for all the students. Therefore, 
before we think in terms of autonomous 
collages, should we not have a discussion in 
several universities in the country, including 
the Delhi University, as to what is the 
syllabus pattern that has to emerge? 
Therefore, even from that point of view, I 
feel that there is need for cool consideration 
taking different viewpoints into account. 
Only then we can come to a conclusion.  Let  
us not  rush through  it. 

Universalisation of elementary education is 
one point about which you had at least three 
discussion in the previous and piteviouis to 
that session. I have been requesting to tell me 
about the formal system and the informal 
system on which the previous Minister of 
Human Resource Development placed so 
much of importance. Have we been able to 
make a dent in expanding the base of the 
universalisation of elementary education? 
Therefore, every pie, every rupee and any 
amount that is used for such fashionable 
programmes will have to be ploughed, first of 
all, in giving the basic education and in 
increasing the literacy level from 36 per cent. 
This has to be done first. 

Secondly, Sir, what is the avowed 
objective? The avowee objective of the 
autonomous colleges ig to build oasis of 
excellence or islands of excellence. It will 
widen the glittering cleavage which exists 
between the normal or ordinary college in a 
far off place, in a distant place or in a far 
nook and cornor of the State. Therefore, let us 
not merely try for islands of excellence which 
can insulate themselves. When one is insulted 
and tries to live in an ivory tower with a built-
in pride and egoism, there will be greater 
harm done to the education system in this 
country then what has been done so far. Any 
attempt which creates a cleavage between one 
level and other level, between the students or 
between the universities is dangerous 

and then we have to take special precautions. 
In that light, I would like this particular Bill 
to be referred to a Select Committee. It is not 
just to prevent you. It is not just to postpone 
things. It is not just for deferring things. It is 
merely to provide the necessary expertise that 
is available and in order to have a look at 
these things from that point of view. 
Therefore, I request the Minister not to stand 
on formalities, and refer this to a Select 
Committee. And let the Select Committee 
solicit public opinion. Let the Select 
Committee go before the people who will be 
affected by it. In spite of that, if they feel it, 
that is a different matter. So, Sir, I once again 
comend that this Bill be referred to a Select 
Committee. Thank you, Sir. 

SHRI PAWAN KUMAR BANSAL 
(Punjab): Mr. Vice-Chairman, Sir, change is 
the law of life. Shakespeare, Tennyson and 
Thoreau have all proclaimed that in different 
forms and in  different   contexts. 

Sir, realising the need to bring 
about a change in the educational 
system, one of the 'very first tasks 
that the Rajiv Gandhi Government 
assigned to itself was the formulation 
of a New Education Policy. And it 
was adopted by the Parliament after 
a fairly satisfactory national debate. 
I don't wish to go into the various 
aspects of the New Education Policy 
or of the general health of educat 
ion in the country. But one salient 
feature of the New Education Policy 
which I must acknowledge is that it 
has rightly taken note of .................  

 



303 Delhi University [RAJYA  SABHA] {Amdt.) Bill 304 
 

PROF. C. LAKSHMANNA: The 
convention is that we should not raise it. 
Once it has been raised, I think, we will have 
to look for the quorum. There is no 
alternative. 

You continue, Mr. Bansal. 

PROF. C. LAKSHMANNA: Either we 
take cognizance of it or we do not take 
cognizance of it. If we take cognizance of it, 
we will have no alternative. I wish it had not 
been raised.   Having  been   raised. .. 

PROF. C. LAKSHMANNA: It is not good 
to reflect so. 

SHRI PAWAN KUMAR BANSAL: Sir, I 
was saying that the new educar tional policy 
rightly takes note of the reports of the 
Education Commission and articulates the 
need to develop autonomous colleges in the 
country because it has been felt and experi-
enced that the fastidious rules that govern the 
functioning of colleges hinder the academic 
pursuits. Shorn of innovative approach and 
any freedom to devise its own mode of work- 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI M. M. JACOB): The 
convention in this House is that nobody 
raisesthe point. But it is  okay with us. 
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ing in accordance with the local or 
specialised needs, a college is often reduced 
to a cog of the wheel churning out graduates 
with half-baked degrees. This only results in 
swelling I the ranks of those uneducated lite-
rates whom frustration takes over once they 
realise that these degrees do not help them to 
secure any jobs and that they find themselves 
unequipped to face the challenges of life. 

Sir, it was to make education more 
purposeful that the idea of autonon> ous 
colleges was perceived. As such. in principle, 
I support the Bill. But I do have some doubts 
and apprehensions about the implementation 
of the new provision. The existing provision 
of clause 9A of Section 4 of the Delhi 
University Act, 1922, relates to the conferring 
of autonomous status on some professional 
colleges. And as the hon. Minister rightly said 
in his opening remarks yesterday, the pro-
vision is restrictive and had to be widened. 
But, Sir, it is here precisely that I do wish to 
express some random thoughts that occur to 
me. One, the existing provision postulates 
that the consent of the college is necessary 
and second, that the extent of autonomy and 
the mode of granting this status and various 
other cognate matters would be 'governed by 
the statute of the University. Somehow, the 
new provision which is sought to be now 
included in the Delhi University Act 
completely waives this despite the 
recognition, the acknowledgement, of the 
need of having such criteria fixed as said by 
the hon. Minister yesterday. 

Sir, we were told by the hon. Minister that 
the UGC has formulated detailed guidelines 
on a scheme of autonomous colleges and 
these guidelines would include, inter alia the 
freedom to frame their own curricula, the 
freedom to frame the courses of study and to 
evolve a system of evaluation and besides 
that, the guidelines, we are told also, indicate 
the criteria to be applied for 

selection of colleges, the procedure for 
conferring autonomous status, for governance 
of autonomous colleges and for devising a 
system to monitor their performance. These 
are vey important aspects of the matter. But 
my submision is that without including these 
in the main Act itself, I do not know how 
delegated legislation would be enacted to give 
powers to the University, or, for that matter, 
to the UGC, to enforce these different aspects 
of the guidelines prepared by the UGC. 

Sir, the omission of the proviso to the 
existing clause (9A) gives unbridled powers to 
the college manage-ments, sme of whom, in a 
given situation, may invoke their autonomy 
not for improving the academic standards but 
for victimising the staff. To obviate such an 
eventuality, a clear statutory rider needs to be 
placed on the exercise of such powers. I do 
not wish to encourage the teachers going on 
strike or resorting to demonstrations. But at 
the same time, we must not forget that it is the 
sacred duty of the society not to deprive the 
teachers of their rightful dues and make them 
vulnerable to the whims of the managing com-
mittees. 

Another very pertinent question which 
arises in this case is that, a fear has 
legitimately been expressed that thisstatutory 
objective of granting autonomy to colleges 
may not, in reality, degenerate into that of 
bureaucratisation of the managing committees. 
"We presume that a package, as we may call 
it. would be prepared by the UGC as far as the 
governance of or the assistance to the various 
colleges  is  concerned. 

If we were to take the three forms of college 
managements that presently exist in Delhi, we 
would see that a vast majority of the 54 
colleges is managed by the Delhi Administra-
tion. Some are maintained by the University . . 
(Time bell rings) and some are privately run; 
that . -he managing      committees        oi     
these 
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colleges consist of trusteesof the trusts 
running these colleges. I would like the hon. 
Minister to clarify whether there is any 
proposal to depute some representatives of 
the UGC to the managing commitees of these 
colleges. If that is done, Isuppose, we will be 
countering the very objective of granting 
autonomy to  colleges. 

Finally, because of the reminder by you 
about the time, I would like to take this 
opportunity to say that it should also be 
mandatory for every college to prescribe a 
minimum period of work under the National 
Service Scheme, and the NCC training that a 
student, has to undergo. Also the colleges 
should have to participate meaningfully in the 
National Literacy Mission which is a 
movement as distinguished from any other 
programme launched by Shri Rajiv Gandhi, to 
fight and banish illiteracy from amongst the 
vast multitudes of Indian people. This may be 
the expectation of all the countrymen from the 
various colleges—to provide extension 
programmes for imparting functional literacy 
to those hapless and unfortunate brethren who 
have not had the opportunity of education 
earlier during their childhood. But if we were 
to leave the matter entirely to the colleges 
concerned, some colleges may, for rear sons 
best known to them, be oblivious of this 
national duty. So while I commend the 
intention of the Government to provide 
autonomy to the colleges, I take this 
opportunity to say that such autoonomy 
should be confined only to the creation of an 
environment conducive to the pursuance and 
attainment of excellence, to the1 innovation of 
various means to provide the best form of 
education. But in no case should the 
autonomy mean either a complete licence to 
the management or an undue say to the UGC 
to interfere in the management of the 
institutions. In this context, as a passing refer-
ence, I would also say that when we 

talk of the need to change and reform the 
educational system, there is also a definite 
need to go in for a dispassionate appraisal of 
the working of the UGC itself and see as to 
what can be done to make the UGC not just a 
funding agency but a veritable partner in the 
nation's progress. 

Finally I would only say that the Delhi 
University is a premier institution in the 
country and in consonance with its hoary 
past, it has to work as a model for other 
universities and set examples for other 
universities to emulate. Any step which aims 
at assisting the University in this endeavour 
must have the support of all of us. 
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SHKI ASHIS SEN (West Bengal): Sir, we 
are very much thankful to Dr. Jagannath 
Mishra for his half-an hour exhilarating 
speech. He has given us a lot of information. 
But I could not follow whether he spoke on 
the Bill before us or about the Universities in 
Bihar in general. I do not know whether he 
supported the autonomy provision. 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): He has  
supported  it at  the very outset. 

SHRI P. N. SUKUL (Uttar Pra-J ish): HE 
has supported it. 

SHRI ASHIS SEN: I thought he was 
speaking on the Delhi University Bill. But, 
ultimatetely he spoke as Dr. Jagannath 
Mishra, the former Chief Minister of Bihar. 



323 Delhi University [RAJYA  SABHA] (Amdt.) Bill, 1988 324 
 



325 Delhi University [9 AUG.1988] (Amdt.)  Bill, 1988 326 

 



327 Delhi University [RAJYA   SABHA] (Amdt.) Bill,   1988 328 

 



329 Delhi University [9 AUG. 1988] (Amdi.) Bill, 1988 330 
 

"Some of the colleges have sincerely tried 
to upgrade the structure and provide extra 
courses of practical and skill-oriented studies. 
Teachers and students were found to be 
adequately motivated to work out the 
autonomous status successfully though some 
of them have a feeling that they have to work 
more under autonomous status. Colleges have 
been able to hold examinations and declare 
results intime. Teachers are involved in 
framing of syllabi and there is considerable 
enthusiasm in making innovations. Some 
students and teachers have, however, 
reservations that the periodic tests and 
assignments involve considerable workload 
on them. Some students have expressed their 
unhappiness that innovative evaluation 
procedures make their performance difficult 
to compare with those of students from other 
colleges. On the whole, the Committee was 
satisfied with the experiment and felt      that 
the      auonomous    status 
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had contributed significantly to the 
performance of the colleges." On the basis of 
this report, the autonomous status of these 
colleges has been extended in Tamil Nadu. 
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THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): Mr. Minister, do you want t0 say 
something? 

SHRI L. P. SHAHI:  No,.Sir. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): I shall now put the amendment 
moved by Shri Satya Prakash Malaviya to 
vote.   The question 
is: 

"That the Bill further to amend the Delhi 
University Act, 1922, be referred to a 
Select Committee of the Rajya Sabha 
consisting of the following  Members,  
namely: — 

1. Shri Chaturanan Mishra 

2. Shri Yashwant  Sinha 

3. Shri Shanker Sinh Vaghela 

4. Shri B.  Satyanarayan Reddy 

5. Shri V. Gopalsamy 

6. Shri Kailash Pati Mishra 

7. Shri M. A. Baby 

8. Shri      Mohd.      Khaleeur     Rah-
man 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR):  I  also support you!. .. 
(Interruptions)... 
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9. Shri Dayanand Sahay 

10. Shri Satya Prakash Malavjya with 
instructions to report by the first day of the 
next Session." 

The motion was negatived. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): I shall now put the motion moved 
by Shri L. P Shahi to vote.    The question  is: 

"That the Bill further to amend the Delhi 
University Act, 1922, bs taken   into  
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (DR R K. 
PODDAR): We shall now take' up dause-by-
dause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title wer,o added to the Bill. 

SHRI L. P. SHAHI; sir  i move: 

That the Bill be passed. 

The question was proposed. 

SHRI N. E. BALARAM (Kerala): Sir, I am 
opposing. This is third reading. 

SFRI V. NARAYANASAMY (Pon-
dicherry):   Now you cannot. 

SHRI N. E. BALARAM:  Why not? 

THE VICE-CHAIRMAN (DR. R K. 
PODDAR): What do you want to say? 

SHRI V. NARAYANASAMY; Can you 
show the rules? 

SHRI N. E. BALARAM: I can show you 
the rule. I can show you the convepr ons. I 
can show you everything. 

Mr. Vice-Chairman, please send him to his 
seat. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): Just one minute. 

t 
SHRI N. E. BALARAM; No, Sir. I am 

opposing it basically. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): On what do you want to speak?    
In third reading? 

SHRI N. E. BALARAM: This is third 
reading. I am opposing the Bill. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR):   O.K. Go ahead, Sir. 

SHRI N. E, BALARAM: I am going to state 
my reasons and points. Though the idea of 
autonomous colleges was a part of the New 
Education Policy, though it was passed by this 
Parliament, they should know, they should 
take into consideration the fact that the entire 
academic world is opposed to this idea; I 
assert it. Suppose you ask a teacher among the 
teaching community. They are the proper 
persons to say something about education. Ac-
cording to the understanding of the teaching 
community, they have got their own 
apprehensions about the implementation of 
this idea of autonomous colleges because 
education has become business nowadays in 
India. In some States this business is con-
trolled by liquor kings. Those who are selling 
liquor, brandy, foreign whisky, everything, 
have entered education. 

 
SHRI N. E. BALARAM: With money they 

have entered the area of 
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education. I can give Mr. Narayanasamy a 
number of examples in Tamil Nadu. 

SHRI V. NARAYANASAMY; Sir, are you 
referring to Karnataka? 

SHRI N. E. BALARAM: I can give a r 
umber of examples in Tamil Nadu. Why 
Karnataka? In Karnataka, in Bihar, in Tamil 
Nadu, in Maharashtra, in Kerala, everywhere a 
large number of educational institutions are 
controlled by liquor kings. That is why I say 
now it has become business. So, we should be 
all the more careful, 

SHRI V. NARAYANASAMY; You are 
referring to your own Government in Kerala. 

SHRI N. E. BALARAM: We are speaking 
plain facts. You can come to my room.   I will 
explain to you. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): Let him explain his views. 

SHRI N- E. BALARAM: I am explaining 
my apprehensions. Why are you afraid about 
the point we are debating? This is a very 
serious issue. Don't take it lightly. I know that 
all the teachers in the Delhi University are 
opposed to it. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR): He will take more time if you 
interrupt. Let him finish, please. 

SHRI N. E. BALARAM: The entire 
teaching community in the Delhi University is 
opposed to this Bill. 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR):   Please conclude  quickly. 

SHRI N. E. BALARAM: I am coming. Why 
do you want these autonomous colleges? Why 
do you want them now? I ask these questions. 
What are the advantages of haying autonomous 
colleges? He spoke about autonomous  
colleges  in  Tamil  Nadu.      T 

do not want to enter into that controversy 
now, at present, because it will take much 
time. There are a number of government 
colleges under universities, and there are a 
number of private colleges also affiliated to 
universities. At least the universities have got 
minimum control over these colleges now. 
Now what are you going to do? Now you are 
going to allow them everything from the 
preparation of the curriculum to the end of 
examinations. The entire light, the whole 
right in the educational field is to be given to 
autonomous colleges themselves. No body 
has got any control over it. The only control 
is that of the so-called UGC. Some time back 
I was very appreciative of the NGC as an 
institution. The UGC was doing a big service 
to the teaching staff and to education. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): From the bosom please strike the 
right point. Perestroika. 

SHRI N E. BALARAM; Too   much of 
Perestroika   will  be required,    because you 
are playing in the hands of j    toddy; liquor   
kings.    Several colleges are   going  to  be  
controlled   by   such people. You are giving 
them the entire right now. Even the minimum 
authority which the University had over the 
colleges is going to be taken    away. 
Autonomous colleges means autonomy in 
examinations, autonomy in curriculum, 
autonomy in appointment of teachers,     
autonomy      in   everything,   I don't know 
what will   happen to the teaching world and 
education.    I have my own apprehensions.    
So far the universities have been controlling it.    
They have been preparing for the    
examinations and conducting the 
examinations. The universities have got 
Academic Council. They are deciding about 
text-books and curricula.     Now all these 
powers are  being handed  over to  individual 
colleges. That is what we mean by the 
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autonomus colleges. What else is the 
meaning of this    new idea?      I don't 
think this new idea will enourage, en 
rich  and improve our education sys 
tem, It is going to create a number   of 
problems in the coming period for the 
teachers and the students. There will 
be corruption everywhere, if this new 
idea of giving autonomy to the colle 
ges   was    debated   threadbare   in    a 
select committee we would have been 
able to gather the opinion of several 
sections of people of the country, but 
you  have rejected  that  idea.  I don't 
know what is  the     hurry to  pass  it 
overnight. So, I have no other way but 
to oppose this Bill.     When you change 
the    education    system    you     should 
thing several times before you do so. 
You should have cooperation    of    the 
people who are working in that field. 
But unfortunately you    are "not    pre 
pared to seek the advice and experien 
ce of those people who are working in 
that field.      The entire teaching com 
munity is    opposed to that All the 
Teachers associations have passed re 
solution's against giving autonomy   to 
colleges and have urged you to post 
pone its passing. That was the request. 
You did not pay any attention to that. 
Are they fools? Of    course, you have 
got every  right  to legislate    because 
you are all  powerful. You can  do      
everything in the world. You are       
taking such an attitude. So, even at       
this last stage T am going to tell you, 
please  reconsider  the  whole  question 
because we cannot afford to play with 
education.I may agree with you on many points,  
but on this question of giving  autonomy,  you    
should    think twice bofore you act.That is. my re 
quest,  

THE VICE-CHAIRMAN  (DR.  R. K. 
PODDAR);   You have already spoken. 

SHRI RAM   AWADHESH   SINGH: Yes, 
but he did not reply to me. 

THE VICE-CHAIRMAN    (DR.  R.  K. 
PODDAR);  All right. 
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SHRI L. P. SHAHI: Sir, this is the last 
reading of the Bill and j want to allay the 
fears of my friend, I Will just cite an example 
of his own State, Kerala. There are more than 
7000 high schools in Kerala State and very 
few of them are under administration of the 
Government. Although the Government is 
meeting the entire cost of pay and 
establishment, they are being looked after by 
Committees. So is the case in West Bengal. 
So is the case in Gujarat. So is the case in 
many other States. Does that go to prove that 
the standard of education there has fallen 
down Just because schools are uncer some 
Committee management? All our IITs are 
autonomous. The Institutes of Business 
Administration at Ahmedabad, Bangalore and 
Jam-shedpur are autonomous institutions. 
Have the conditions deteriorate^ there? Have 
they brought it down? Is there any capitation 
fee charged? So making an institution 
autonomous is not linked with the capitation 
fee. Capitation fee is another matter. We 
know that in some States they are charging 
capitation fee. Up till now the Government of 
India or the Technical Education Council did 
not stop that, but now that the Technical Edu-
cation Council has been constituted, this year 
they are going deep into the matter as to how 
this capitation system can. he abolished and is 
no more in the picture. So far as Mr. Ram 
Awadhesh Singh's apprehensions are 
concerned, there is a provision for close 
monitoring, there is a provision for evaluation 
of these autonomous colleges after a period of 
three years, after a period of five years and 
when monitoring and evaluation is going on, 
where is the fear? After all, there are 5,500 
colleges in this country. Out of 
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THE VICE-CHAIRMAN  (DR, R.  K-
PODDAR);   The question is: 

That     the Bill be passed. The 

motion was adopted. 

PAPERS  LAID ON THE TABLE—Contd. 

Notification of the Ministry of Finance 
(Department of Revenue) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): Sir, I beg to lay on the Table— 

I. A copy each (in English and Hindi) of the 
following Notifications of the Ministry of 
Finance (Department of Revenue), 
under'TuD-section (2) of section 38 of the 
Central Excises and Salt Act, 1944, together 
with an Explanatory Memorandum on the 
Notifications:— 

(i) No. 240/88—Central Excises, dated the 
9th August, 1988, prescribing effective rates 
of basic excise duty for unwrought aluminium 
and specified aluminium products. 

(ii) No, 241/88—Central Excises, dated the 
9th August, 1988, increasing the basic excise 
duty on aluminium sheets from n per cent to 
18 per cent if such sheets are intended for use 
in the electrolytic process for manufacture of 
aluminium or zinc. 

[Placed in Library.  See No.  LT-6379|88 for 
(i)  and (ii)]. 

II. A copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue) 
Notification No. 233/88—Customs, dated tha 
9th August, 1988, reducing the basic customs 
duty on aluminium ingots from Rs. 1.000 per 
MT to Rs. 500 per MT, under secion 159 of the 
Customs Act, 1962, together with an 

Explanatory    Memorandum    on the 
Notification.   [Placed   in   Library.   See No.  
LT-6378/88). 

THE DOCK   WORKERS    (REGULATION 
OF EMPLOYMENT)    AMENDMENT 
BILL, 1987. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Sir, I beg to move-. 

That the Bill further to amend the Dock 
Workers (Regulation of Employment) Act, 
1948, be taken into consideration. 

Sir, with your permission, I would like tb 
say a few words while moving the Dock 
Workers (Regulation of Employment) 
Amendment Bill, 1987 for consideration and 
passing of the same. The Dock Workers 
(Regulation of Employment) Act 1918 does 
not contain any express provisions for annual 
reports of the Dock Labour Board being sent 
to the Government or for laying of the annual 
reports and the audited accounts of these 
Boards before the two House? of Parliament. 
Sir the Committee on Papers Laid on the Table 
of the House of the 7th Lok Sabha, hag in its 
2lst report, presented to Lok Sabha on 14th 
August 1984, recommended as follows:— 

I quote: 
"The annual reports and audited accounts of 

all the Dock Labour Boards should be, in 
future, laid on the Table of the House along 
with review- of the Government within nine 
months of the close of the accounting year and 
if necessary amendment may be made in the 
Dock Workers (Regulation of Employment) 
Act, 1948 or the ru3es, if any, made 
thereunder, in that regard," 


